Demand to grant relief package to people displaced by floods in Kosi river
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as well. As you know, after the division of the State, the situation in Bihar was critical. The economic
situation was not very good.

The JD(U)-BJP ruled Government is there in Bihar. The Chief Minister had asked for Rs.1,400
crore. The Government agreed. The Prime Minister expressed his concern over the catastrophic
situation which deserves attention. But, unfortunately, the situation which the Government is
reflecting now is a very casual one. This is our request to the hon. Prime Minister and the Ministers
concerned. Bihar is a very important State. It is a State which, after its division, lost the resources,

mineral resources. We have just left with plains. Floods in the Kosi had a devastating effect there.
MR. DEPUTY CHAIRMAN: Your time is over.
Violence and Obscenity in Media
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MR. DEPUTY CHAIRMAN : The whole House associates.

Liquor tragedy in Gujarat

SHRI PRAVEEN RASHTRAPAL (Guijarat): Thank you very much, Mr. Deputy Chairman, Sir. | am
extremely sorry to quote a sad event which took place in the city of Ahmedabad in Gujarat and that
100, in a working class area where poor people are living. Nearly 50 people are dead and many more
are under treatment in the Government hospital because of the consumption of illicit liquor. The event
took place 4-5 days ago. They were all very poor. Some of them were married. Their families are
facing grave situation without any help from any corner. | have the details from the print media,
electronic media and the leaders of my party that illicit liquor business in the city of Ahmedabad and
all major cities of Gujarat is going on in connivance with the Police Department. Not only that it is
going on in connivance with the Police, but also the State Administration. Certain illicit liquor is
supplied by the mudda maal of the Court because whenever these illicit liquor shops are raided by
the police and if they want to file a case in the court, they will have to seize the peeps etc. which are
full of illicit liquor. They are kept for days together. But, when the case comes up after 5-6 months,
they don’t produce this before the court. In fact, that illicit liquor is sold through illegal channels of

people who are associated with this illegal business. In spite of the matter being raised in the State
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